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Shri S. M. Banerjee (Kanpur): Sir,
I have a submission to make. Some
hon. Members have given notice of
adjournment motions and calling
attention notices about the indiscri-
minate use of DIR.

Mr. Speaker: The hon. Member
knows that when one motion has been
admitted, nothing else can be taken
up.

Shri S. M. Banerjee: You may hold
it over,

Mr. Speaker: Now,
laid on the Table.
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PAPERS LAID ON THE TABLE

ANTI-NATIONAL ACTIVITIES OF PRO-
PrkiNG COMMUNTSTS

The Minister of Home Affairs (Shri
Naada): Sir, I beg to lay on the
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Table a statement on the anti-nation-
al activities of pro-Peking Commu-
nists and their preparations for sub-
version and violence. [Placed in Lib-
rary, see No. LT-3763/65].

Shri M. R. Masani (Rajkot): Mr.
Speaker, Sir, I have a request to
make. In view of the great import-
ance of this document and the neces-
sity of its being available to the citi-
zens of this country, would you be
kind enough under rule 382 of the
Rules of Procedure to exercise your
discretion and instruct that this paper
may be published in the various lan-
guages of this country and may be
made available for distribution and
sale?

Mr. Speaker: Is it the wish of the
House?

Some hon. Members: Yes.

Mr. Speaker: Then I authorise the
printing and publication of this paper
in various languages for distribution
to the public so that every one may
know what it contains.

Shri Hari Vishnu Kamath (Hosh-
angabad): Now, Sir, may I make a
request that in view of the fact that
the document deals with allegedly
treasonable or traitorous activities of
a certain group of people, unless the
statement is to long, the whole of it
or at least its salient parts may be
read to the House?

Mr. Speaker: No, it has already
been laid on the Table of the House.

Shri Hari Vishnu Kamath:
be read out.

It can

Shri H. N. Mukerjee (Calcutta Cen-
tral): This document, for whatever it
is worth—I do not know—it has been
laid on the Table of the House. But
the point is that already the Govern-
ment has taken certain steps includ-
ing the virtual obliteration of a recog-
nised group in this House—a group
recognised by you—which forms part
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of the picture of this Parliament. This
step has already been taken and the
decision was arrived at when the
Parliament was in session last Dec-
ember. A whole chain of events has
taken place over this matter which
certainly agitates the country. I do
not deny that. But it is very jmpor-
tant that we have an opportunity of
finding out as far as we can accord-
ing to our lights as to what ig the
truth of the matter. I am not prepar-
ed for myself to accept whatever my
hon. friend, Shri Nanda, in spite of
his sadachar campaigning says before
this House. Therefore, I owe it to
the House and to my country to have
a discussion of whatever is being
given to this country by Shri Nanda.
I am not going to accept at its face
value whatever he puts on the
Table. ... (Interruption). I am not
going to stand the kind of reaction of
hon. Members. ... (Interruption).

Mr. Speaker: Order, order. Shri
Mukerjee is in possession of the
House. He has to be heard.

Shri H. N. Mukerjee: Certain hon.
Members are already accepting as
fgospel truth whatever is said.

Shri Hari Vishnu Kamath:
“Allegedly”.

I said

Shri H. N. Mukerjee: Some hon.
Members are  already saying  that
certain hon. Members of this House,
hon. Members like Shri Gopalan
whom we miss on the front bench,
are trajtors to the country. I am not
going to stomach all this. 1 want a
full dress discussion of this matter.
If Government has not got the guts
to go to court, at least in Parliament
which is the High Court of the coun-
try we should have a discussion of
this matter. 1 beg of you, therefore,
that therc must be a discussion and

before any discussion is held we
must not have any kind of.... (In-
terruption).

Mr. Speaker: Order, order, Hon.

Members should just listen to him.
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Anybody feeling like that, wanting to
have a discussion, might give a pro-
per notice,

Shri S. M. Banerjee (Kanpur):
Government should initiate the dis-
cussion.

Mr. Speaker: I cannot ask them.
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If 1 receive any notice, I will con-
sider it.

Shri Bhagwat Jha Azad (Bhagal-
pur): The statement should be read
out in the House. We want it to be
read since it has been strongly object-
ed to by Professor Mukerjee.

Mr. Speaker: Order, order. I have
already rejected that.

Shri Bhagwat Jha Azad: You can
take the opinion of the House as to
whether it should be read in the
House or not. I request that the opi-
nion of the House be taken. It can-
not be treated like this.

Mr. Speaker: Should I have a docu-
ment of 50 pages read out in the
House?

Shri Hari Vishou Kamath: The
salient features of it.
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Shri Bhagwat Jha Azad: The Home
Minister should have read selected
portions of this document before this
House. It cannot be just laid on the
Table; he must read the document.

Mr. Speaker: Order, order.  Shri
Bagri says that there is a point of
order.
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Shri N. C. Chatterjee (Burdwan):
T have given a notice for adjourn-
ment motion on the Assassination of
Sardar Pratap Singh Kairon. ...

~Ml', 8peaker: Probably, he did not
listen to me. When one motion has
bgcn admitted, the other has been
disallowed. On the assassination of
Sardar Pratap Singh Kairon, I can-
not allow an adjournment motion
here.

Shri N. C. Chatterjee: May I make
2 submission?
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Mr. Speaker: I would request him
to come over to me and have tea with
me and then I will explain it to him.

Shri S. M. Banerjee: We have been
tabling the Calling Attention notices
on this. Now the statement has been
laid by the Home Minister. I also feel
that there should be a discussion. If
there are elements in the country
who are traitors, I feel the whole
thing should be discussed. I want to
know specifically from the Home
Minister, when there are so many
charges against them according to
him, why they are not tried in a court
of law....

That is a different
(Interruptions).

Shri Dinen Bhattacharya (Seram-
pore): The charges are all bogus.
They are afraid of court. That is why
they are producing those allegations
before the court.

Mr. Speaker: Order, order.

Shri Hem Barua

Mr. Speaker: Mr. Hem Barua,
whole thing is over.

Shri Hem Barua (Gauhati): This is
a very serious matter.

Shri Harish Chandra Mathar (Jal-
ore): Everybody should get an op-
portunity.

Mr. Speaker: I cannot give it to all.
Mr. Hem Barua, there is nothing
more to be said.

Mr. Speaker:
thing altogether.

rose—
the

Shri Hem Barua: I was the first to
stand.

Mr. Speaker: Does he want to say

anything besides what has already
been said?
Shri Hem Barua: On a previous

occasion, we were given to understand
that the Home Minister would sub-
mit a White Paper containing all the
decuments and all that evidence. Now
he has laid only a statement. That
will not serve the purpose. It should
be a White Paper. All the relevant
papers and documents should be there.
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Mr. Speaker: Papers to be laid on
the Table.

NOTIFICATIONS UNDER SUB-SECTION (3)
OF SECTION 642 oF CoMPANIES AcT, 195G

The Minister of Finance (Shri T, T.
Krishnamachari): 1 beg to lay on the
Table a copy each of the following
Notifications under sub-section (3) of

section 642 of the Companies Act,
1956:—

(i) The Companies Tribunal

(Appeal) Rules, 1964, pub-

lished in Notification No.
G.S.R. 1800 dated the 18th
December, 1964.

(ii) The Companies (Central
Government's) General Rules
and Forms (Amendment)
Rules, 1965, published in
Notification No. G.S.R. 87
dated the 16th January, 1965.

[Placed in Library, see No. LT-3765/
65].

ANNUAL REPORT, AUDITED ACCOUNTS ETC.
OF INDIAN O CORPORATION

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): On behalf of Shri Huma-
yun Kabir. I beg to lay on the
Table a copy each of the following
papers:

(i) Annual Report of the Indian
Oil Corporation Limited,
Bombay, for the year 1963-64,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.

(ii) Review by the Government
on the working of the above
Corporation.

| laced in Library, see No. LT-3765/
65].
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Shri S. M. Banerjee: Has he with-
drawn his resignation?

Foop ADULTERATION (THIRD
MENT) RULEs

AMEND-

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar): On
behalf of Dr. Sushila Nayar, 1 beg to
lay on the Table a copy of the Pre-
vention of Food Adulteration(Third
Amendment) Rules, 1964, published
in Notification No. GSR 1589 dated
the 31st October 1964, under sub-
section(2) of section 23 of the Pre-
vention of Food Adulteration Act,
1954,

[Placed in Library, see No. LT-3766/
65].

Shri Nath Pai (Rajapur): On a
point of order. May 1 have your
guidance on one point? Just now
you called on Shri Alagesan to lay
some papers on the Table. We,
ordinary members, are under the im-
pression that Shri  Alagesan has
tendered his resignation. We do not
know if it has been withdrawn and
if so, when. This leads to a little
confusion. May we have your guid-
ance as to whether those hon. Minis-
ters who have tendered their resig-
nations have withdrawn them?

Mr. Speaker: 1 had not received
any copy of it. Therefore, 1 could
not say.

TwENTY-SIxTH REPORT OF Law Com-
MISSION ON INSOLVENCY Laws

The Deputy Minister in the Ministry
of Fi (Shri R hwar Sahu):
On behalf of Shri Jaganatha Rao, I
beg to lay on the Table a copy of the
Twenty-sixth Report of the Law Com.
mission on Insolvency Laws. |[Placed
in Library, see No. LT-3767/65).




